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"ACT No. X of 1926,

[Passep BY THE INpIAN LEGISLA.TURE.]

(Recened the assent of the Governor General on the 9nd Mavch,

1.926 )y

An Act to p;ovide for the validation of certain promissory notes.
HEREAS it is expedient to provide for the validation of
cerfain promissory notes stamped with postage stamps of the

denomination of two or four annas ; If is hereby enacted as
folloWS —

Act, 1926

(2) Tt extends to the whole of British India, including British
Baluchistan and the Sonthal Parganas.

2. A promissory note payable on demand for an amount exceed-
ing two hundred and fifty rupees, execated after the 80th day of
September, 1923, and before the 5th day of January, 1925, and

.- stamped with an adheswe stamp or adhesive stamps inscribed for

postage and of the value required by the law in force at the time

" the promissory note was executed, shall not, by reason only of the
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.

fact that the stamp or the stamps or any of them 1s: or are of a

~ deseription other than that required by such law, be deemed for.
any of the purposes of the Indian Stamp Act, 1899, or of the rules 11 of 18%.

made thereunder, not to have been duly stamped

Price 1 anna or 13d:

1. (1) This Act may be ‘called the Pmrmssomy Notes (Stamp)




